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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
HYDERASAD BENCH 	AT HYDERABAD 

Sri K. Rama Rao 

Vs 

Union of India rep, by 

1. GenQr/a.uay 	- 
Garden Reach, 
Calcutta — 43•. 

2o Divisional Railway Manager, 
(Personnel) 

S.E. Railway, 
Visakhapatnam. 

Applicant 

00 Hespondents 

Counasi for the Applicant 
 

Counnol 	
1- 

--p dt•LiCfILS : Mr. C:.V. Plalla Reddy a 	

Addj, CGSC. 

CORAII: 

THE HONIBLE SHRI A.B. GORTHI : MEMBER (ADMrg.) 
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BA 470/94. 	 DL of Order :2-6-94. 

(ORDER PASSED BY HON'BLE SHRI A.B.GORTHI, 
MEMBER (A) ). 

* * * 

In this app1irnf'--- 
a Uirection 

to the Respondents to give appointment to the son of the 

applicant oncompassionate grounds. 

2. 	The applicant white working as Highly Ski1o*- 

T 
yrevious injuries in the course of r. 

and 
his employment/was declared unfit for the job. Due to 

his physical disability the applicant could not accept 

the alternate appointment offered to him. He was thus 

left with no alternative but to retire voluntarily with 

effect from 8-8-91 • The prayer of the applicant is that 

in view of the circumstances of the case and his financial 

difficulties his son should be given appointment on 

compas sionate grounds. 

Heard learned counsel for both the parties. 

The question of the legal validity of giving appoint—

ment to the next of kin of an employee came up for con—

sideration before the Hon'ble Supreme Court in the case of 

Auditor General of India and Others Vs. G.Anantha Rajeswara 

Rao (1994 SOC (L&s) soo). The relevant observations made 
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in the said judgment are reproduced below 

"Therefore, the High Court is 

right in holding that the aonnint—
tjsuLJl,ua ur  uescent clearsy 

violates hrticle 16(2) of the 

Constitution. Butr however it is 

made clear that if the said 

appointments are confined to the 

deceased gover nmant employee who 

died in harness and who needs 

immediate appointment on grounds 

of immediate need of assistance in 

the event of there being no other 

earning member in the family to 

supplement the loss of income from 

the bread winner to relieve the 

economic distress of the members 

of the family, it is unexceptionable. 

But in other cases it cannot be a 

tule to take advantage of the Memo—

randum to appoint the persons to 

these posts on the ground of compas—

sian. Rccordingly, we allow the 

appeal in part and hold that the 

appointment in para 1 of the 

Memorandum is upheld and that 

appointment on compassionate ground 

to a sonm daughter or widow to asâist 

the family to relieve economic 

distress by sudden demise in harness 

of government employee is valid. 

It is not on the ground of descent 

simpliciter, but exceptional cir-

cumstance for the ground mentioned. 

It should be circumscribed with 

suitable modification by an appro-

priate amendment to the Memorandum 

limiting to relieve thernembers of 

the deceased employee who died in 

harness from economic distress. In 

other respects article 16(2) is 
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is clearly attracted 

S. 	From the above itnisiaparent that giving appointment 

to the son of an employee on the ground that the employee 

retired from service on account of physical disability 

or medical:; unfitness can no longersaid to be valid. 

in 'sew or tile racts or the case and the Judgment of the 

Hon'ble Supreme Court)this O.R. cannot be allowed. 

Accordingly the same is rejected at the admission stage 

itself. No  order as to costs. 

n=C 
f1ember (A) ' 

Dt. 2nd June, 1994. 
Dictated in Open Court. 	

puty Regis 

To avl/ 

The General Manager, Union at India, 
S.LR1y, Garden Reach, Calcutta-43. 

The Divisional Railway Manager(PersonneJ.), 
s.t.Rly, visakhapatuani. 

One copy to Mr.J.buorahmanyam, AdvOcate,CAT.Hyd. 

One copy to Mr.C.V.Malla Reddy, 6u tar Rlys, CAT.i-iyd. 

One copy to Liorary, CAT.nyd. 

One sparecopy. 
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CI-!ECKED BY 	 APPROVED BY 

- 	IN THE CEHTRj ADIJUISTRATIVE TRIDUIThL 
nrDERPBAD BENCH LT 1-IYDER7,HAD. 

THE HON'ELE MROJUSICE V.NEELADRI PJO 
) VICE CHAIRMAN 

THE 1-Io:;'nLE i'IR.A.L4.G: RTHI: MENBER(A) 

AiTD 

THE HON' BLE MR.T.fI-IANDRASEfl-;.RREDDY 

THE HON' BLE iR.R.f<ANG'AR;JfJ : MEBER(A) 

DatJd: 	-1994. 

QWJU)XJMEiJT: 

M.A.'R.7,/C.A. No. 

O.A.No. 

T.A.No 

Admi ted and Interim Directions 
Issu ci. 

Alla'ed 

Disp sed of with directions 

Dis ssed. 

Dism ssed aswithdrawn 

Dis ssed for default. 
Rejected/Ordere  

No order as to Costs. 
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